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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

THURSDAY, THE THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27370 OF 2024

Between:

Ravuri Sindhu, D/o. Ravuri Narasimha Rao, Age 19 Years, Occ. Student, R/o.H.
NO. L.B.Nagar. M.M.Distrcit, at Hyderabad

...PETITIONER

AND

1. The State of Telangana, Represented by its Pricinipal Secretary (Health
Medical and Family Welfare Department) Secretiraite, Hyderabad.

2. The Kaloji Narayan Rao University of Health Scinces, Warangal ' rep by its
Vice Chancellor.

3. The Registrar Kaloji Narayan Rao University of Hea'lth Scinces' Warangal

...RESPONDENTS

Petition under Article 226 of the Constitutron of lndia praying that in the

circumstances stated in the atfidavit filed therewith, the High Court may be

pleased to issue a Writ order or direction more particularly one in the nature of

WRIT OF MANDAMUS declaring the inaction of respondent No. 2/3 in disposing

the representation dated 2410812024 received by them on 271812024, is bad in law

illegalarbitrary and violating the natural iustice violative of Art 21 of the

Constitution of-lnida Consequently direct the respondent No 2/3 to consider the

representation daled.24lO8t2024 received by them on 271812024 made by the

petitioner and allow the petitioner to attend the B category seats counseling for

admission of MBBS course, if not get seat in A Category seat.
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Petition under Section 151 CPC praying that in the circumstances

the affidavit filed in support of the petition' the High Court may be pl

direct the respondent No.2 and 3 to consider the representatio

Z/lf,3lz[z4received by them on' 2718t2024' made by the petitioner and

petitioner to attend the B category seats counseling for admission

course, if not get seat in A Category seat' pending disposal of the a
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petition

stated in

eased to

n dated.

allow the

of MBBS

bove writ

Counsel for the Petitioner : SRI G'L'NARASIMHA RAO

counser for the Respondent No'1 
' 
t^TSI3Si5*'JfrtriSlLa.rH rw

counser for the Respondent Nos'2&' 
' :E StJrtS|t,l'fSR 

RAo'

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENWAS RAO

WRIT PETITION No.2737O of 2o24

ORDER.' (Per the Hon'ble tle Chief Justice Alok Aradhe)

Mr. G.L.Narasimha Rao, learned counsel for the

petitioner.

Mr. R.Nagarjuna Reddy, learned Assistant

Government Pleader for Health, Medica-l & Family

Welfare Department for respondent No' 1-

Mr. A.Prabhakar Rao, Iearned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to ?S, 'the University') for

respondent Nos.2 and 3.

2. In this writ petition, the petitioner has

assailed the action on the part of respondent Nos'2 and

3 in not d,eciding the representation submitted by the
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petitioner on 24.O9.2024, which has been received bv the

Universit5r on 27.Og.2O24.

3. Learned counsel for the petitioner submits
that with regard to appeara,ce, she has submitted a

representation and the competent authority of the
University would be directed to decide the representation

submitted by the petitioner in a time bound manner.

4 Learned Stalding Counsel for the University

submits that suitable action on the representation dated

24.O8.2024 submitted by the petitioner shall be taken.

5. In view of aforesaid submission, the Writ
Petition is disposed of with the. direction to the

the University to decide the
competent authority of

representation dated 24.O9.2024 submitted by the
petitioner within a period of three (3) days. It is made

clear that this Court has not expressed any opinion on

the merits of the matter.
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Miscellaneous aPPlications' if anY Pending, shall

stand closed' There sha1l be no order as to costs'
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SECTION'OFFICER

To,
1. rhe principar se-cre1rurs""1x1,$Eg',:?"8* 

Familv welfare Department)

Secretiraite' State c

2. The Vice chancellcr, xatoli Narayan Rao university of Health Sciences'

Warangal ,rL <. ^i^^ac urarenoal

3. The Registrar' Kaloji Narayan Rao University of Health Scinces' Waranga

4. One CC to SRI e'f-'f'fnnnSfNfHA RAO' Advocate tOPUCl

q Two CCs to GP FOR tvlEDlCAL HEALTH FW' High Court for the State of

; *;]}**-"!s***t lffiB, 
sc ror Karoji Naravan Rao Universitv or

7. Two CD CoPies
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HIGH COURT

DATED:0 311012024
GC TODAY
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ORDER

WP.No.27370 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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